Leview

i

ENTRAL ALMINISTHATIVE THIBUNAL

i ALLAHABAL  BENCH 3
ALLAHABAL

Application No. 116 of | 1995

Origin

In

al Application No. 1732 of }992

Allahabad

Hon' bl
Hon'bl

-

this the_ 21%4-day of __#12E§§1LL-J 1996

e Dr. K.K. Saxena, Member (Jud.)

Om Rahadur

Railway Te

Jhansi, ha
Inspector|

By Advocat

e Mr. S. Dayal, Member ( Admn )

S/o Late Sri Chanchal SinLh, E/o Near
chnical School, Rlock No.K 42l, Quarter No.2,
s worked as Gang Man at Bhopal{(Under Path Way
s) Bhopal) at Jhansi Uivision, Jhansi, U-B.

| APPLICANT

e Sri R.C. Gupta.

1. Uniono
Bhawan,
2+ Livisio
Divisio

By Hon'bleg

Versus

f India through fhe Secretary hailway, Rail
New Lelhi.

nal Railway Manager, Central hailway, Jhansi
n, JhanSi, UoPo

F EOPONDVENTS.

CULATION )

Dr. K.K« Saxena, J.M.

v e

on the grd
barred by
represents
were not g
the appliq(

the I espor

This review application has been moved
und that the main O.A. no.l732/92’was not
limitation for the reason|that the continucus
tions, were made by the applicant but they
lisposed of. It is further contended that
tation could not be maved earlier because

idents had assured the applicant that the
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We have gone through thel/record.
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